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THE INDUSTRIAL DISPUTES (AMENDMENT) ACT, 1956
Act NO. 41 OF 1956

An Act further to amend the Industrial Disputes Act, 1947,

} : ‘ | [4th September, 1956]

Br if enacted by Parliament in the Seventh Year of the Republic
of India as follows:— ?

1. This Act may be called the Industrial Dlsputes (Amend- Shost title

ment) Act, 1956,



: gg{‘eﬂ‘:gip‘ B Sectlon 95@ -of :the. Industrlal Dlsputes Acty: 1947 (herelnafter 14 of 1947.

25C. referred to as the prmmpal Act), shall be re- nurnbered as sub- : T
o sectlon (1) theredf, .and— o - o R -

(a) in sub-section (1) es svo re-numbered, for the provisos,
the following proviso shall be substituted, namely:—

“Provided that the compensation payable to 2 workiman
during any period of twelve months shall not be for more
than forty-five days.”;

(b) after sub-section (1) as so re-numbered, the following
sub-section shall be inserted, namely:— ‘

“(2) Notwithstanding anything contained in the proviso
to sub-section (1), if during any period of twelve months,
a workman is laid off for more than forty-five days, whether
continuously or intermittently, and the lay off after the :
expiry of the first forty-five days comprises continuous ' ;
.- periods of one week or more, the workman shall, unless
there is any agreement to. the contrary between him and
the employer, be paid for all the days comprised in every
- such subsequent period of lay off for one week or more
compensation at the rate specified in sub-section (1):

Provided- that it shall be lawful for the employer in

any case falling within this sub-section to retrench the work-

" man in accordance with the provisions contained in section
_25F at any time after the expiry of the first forty-five days
of lay off and when he does so, any compensation paid to
the workman for having been laid off during the preceding
twelve months may be set off against the compensation
payable for retrenchment.”. : | '

Insertion of
_ new section

3. After section 25F of the principal Act the fo‘lowmg section .

asFF. - shall be lnserted namely:
; Specml pro- - “25FF. Notw1thstand1ng anything contalned in section 25F '

E??ors}g;f(_' no workman shall be entitled to compensation wunder that

‘men employ- section by reason merely of the fact that there hag been a change

fgd‘;lggndg’  of employers in any case where the ownership or management

which arfi " of the undertaking in which he is employed 1is transferred,

transferzed, whether by agreement or by operation of law, from one employer

to another:
Provided that—- T - - ”

(@) the service of the workman has not been mterrupted
by reason of the transfer;

Il




oo (B the' terms and condi! jons of service apphcable to
_._ethe workman after such transfer are not in any way less
"\"_favourable to the workman than ‘those apphcable to. . him.
' 1mmed1ate1y before the transfer and

(c) the employer to whom the ownership or manage-

ment of the undertaking is so transferred is, under the terms
" of the transfer or otherwise, legally liable to pay to the
workman, in-the event of his retrenchment, compensation on
the basis that his service has been continuous and has not
been interrupted by the transfer.”




